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(By Hon'ble iire Justice feRsKeTrivedi, VeC.)

This application under section 19 of Administrative Tribunals
aclt 1985 has been filed challen iny order dated 18-1=1J96 by
which ap,.lintmél:‘&*ﬂf the applicant as L.D.C on pramotion vide order
dat ed 26-9~1995 had been cancelleds Learned cainsel for the
applicant has submitted Chat bel are passing the .1.Lm;;unged Urd;ﬂ' no op .-
ortunity of hearing was aff orded o theapplicant and order has been
passed in vialation of Principl'-;-uaf Watural Justice and is liable
to be quashed,

shri A.othalaker learned cansel for the respodents on the

other hand subni tted that the applicant was promct ed as Hawaldar
record on 27th tarcn 1990 which was illejal, hence; the x?ﬁi‘mnxf"‘“
subsequent pramotion as L.U.C. was also illejal, However, shri
schalaker could not dispute vhe factusl aspect that the iapunged order
has been passed withait dvin g o.purtunity of hearing Lo the
applicant.
We have considered the subtmission of the learned r.:mns;l fao
the parties. In wr gpinion, the impunged arder dated 18 January
1996 could not be sustained as if was passed ;wﬁtima cannissi oner
Central Excise ind;.&wquialatim of the Principle of Natural
Justices The legal position is well settled that if any order which
entails serics civil consequences against the incumbent is passed,
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he must heLreasmahle opportunity of hearing before passing the
Ordera
For the reason as stated above, this spplication is alloved.
The order dated 18 January 1990 i8 quashed,
There shall Le no arder aa‘ Lo costs,
MRS
liember (A)
/ Madhy/



